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(2) Order No, 10 of the Delim:-
tation Commission deter~
mining delimitation of Par-
i tary and A bly
constituencies in the State
of Maharashtra published
in Notification No. 5.0. 363
in Gazette of Iladia dated
‘the 29th January, 1966,
under sub-sectisn (3) of
section 10 of the Delimita-
tion Commission Act, 1062.
[Placed in Library. See No.
LT-6417/66].

(2) The Admission g Advocates
(Exemption from Training and Exa-
mination) Rules, 1965 published in
Notification No. S.0. 3917 in Gazette
of Indip dated the 15th  December,
1965 under sub-section (3) of section

49A of the Advocates Act, 1061,
[Placed in Library. See No. LT-
5418/66].

(3) Notification No. G.S.R. 111 pub-
lished in Gazette of India dated the
29nd Januury, 1966, under sub-section
(3) of section "20A of the Cumpanies
Act, 1956. [Placed in Library. See
No, LT-6418/66].

(4) Report on the Third General
Elections in India, 1962—Vol. I (Gene-
ral). [Placed in Library. See No.
LT-5420/68].

REPORT ON THE ACTIVITIES OF THE
Ruseen BOARD FOR THE YEAR 1964-63

The Deputy Minisier in the Minis-
try of Commerce (Shri Shaf Qu-
reshid: 1 beg to lay on the Table:—

A copy of the Report on the activi-
ties of the Rubber Board for the year
1064-65. [ Placed in _Libmry. See No.
LT-5421/68].
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Krrara Pancmavars Acr, 1800, xrec.

The Deputy Minister in the Mints-
try of Food, Agriculture,

Development and Co-operation (Shri
Shinde): I beg to:—

(1) re-lay on the Tablg a copy each
of the following I*Jt:uﬁ(.-aticms:i3|r

(i) S.R.0. No, 352/65 published
in Kerala Gazette dated the
14th September, 1965, under
sub-gection (3) of section
180 of the Keralg Pancha-
yats  Act, 1960, read with
clause (c) (iv) of the Pro-
clamation dated the 24th
March, 1965, issued by the
Vice-President, discharging
the functions of the Presi-
dent, in  relalion to the
State of Kerala. [Placed in

Library. See No. LT-5310/
66).

(ii) 8.R.0. No. 343/65 publish-
ed in Kerala Gazette dated
the 14th  Sepicmber. 1965,
making certain amendments
o the Hules issued by the
Government of Kerala un-
der sub-section (5) of see-
tion 65 of the Madrus Co-
operative Socicties Act, 1932
read with clause (c) (iv)
of the Proclamation dated
the 24th March, 1965, issued
by the Vice-President, in
relation to the State of
Kerala. [Placed in Library.
See No, LT-5366/65].

(2) to lay on the Table a copy of
the Fertiliser, (Control) Amendment
Order, 1885, published in Notification
No. G.S.R. 1877 in Gazetic of India
dated the 25th DNeacomber, 1985 under
sub.section 6 of section 3 of the Es-
sential commodities Act, 1935, [Placed
in Library, See No, LT-5421/68].



